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Heard the ld.counsel for the petitioner in the M.A. and 

the ld,counsel for the official respondents. We do not 

consider that the pettioner in the M.A. is a necessary 

na proper.party and as such, he cannot be added as a 

party in. the O.A. in question. 

2. 	The (l.A* is accordingly rejected. 

(M.S.11Jkhazjea) 	 (A.K.Chatterjea) 
Administrative (lather 	 Vice—Chairman 
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